
CENTRAL ADMINISTRTIVE TRIBUI\AL 
BANGLORE BrH 
-- 	

S 	Second Floor, 
Commercial Complex, 
Indira nagér, 
Bangalore-560038. 

Review App]. ict I on/93 i a ted: 	e OCT 1993 
APPLICATION NO(S) 	458 to 500 of 1990.L..— 

PLICNTS: Secretry,M/o.Defence RESPOMJENTS: R.Pinto,SSA,ADE,B'lore. 
New Delhi & Others. 

TO. 

I. 	Sri.M.S.Padrnarajaiai, 
Central Government Standing Counsel, 
High Court Building,Bangalore-l. 

The Director, 
Aeronautical Development Establishment, 
C.V.Raman nagar,Bangalore-93, 

Sri.R.Pinto, 
S/o.Benjamin Pinto, 
Senior Scientific Assistant, 
Aeronautical Development Establishment, 
C.LRarnan 'nagar,Bangalore-560 093. 

ubjct:- Forwarding of- co  pies of the Order passed 
the Central Administrative Tribua]Eano 

Please find enclosed herewith a copy of the 
ORDER/STAY/INTERIM ORDER, passed by this Tribunal in the 
above said application(s) on First,Oct'1993. 
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DEPq 	GISTRAR 

JUDICIAL BRANCHES 
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BEFORE THE CENTRAL ADI'1INISTRATIVE TRIBUNAL 

BANGALORE BENCH: 	:BANGALORE 

DATED THIS FIRST DAY OF OCTOBER;,1993 

Present: Hon'ble Shri S.Gurusankaran, iiember(A) 

Hon'ble Shri A.N.Vujanaradhya, member (J) 

REVIEW APPLJATIC NO.55/93 

1 • 	Union at India represented 
by Secretary to Govt or, India, 
f'iinistry or Det'enoe, New Delhi. 

The Scientific Adviser to 
Raksha rlantrj & Girector 
General Research & Development, 
11inistry or Defence, 
New Delhi. 

The Director, 
Aeronautical Development 
Establishment (ABE) 
C.\J,Raman Nagar, 
Banqalore. 	 .. Review Applicants 

(Shri I.S.Padmarajiah - Advocate) 

Verus 

Shri R.Fjnto 
S/c Benjandn Pinto 
SSA ABE 
C.V.Raman Naqar, 
Bangalore-93 and others 	 ..... Respondents 

This Review Apnlication having come up for 

preliminary hearing before this Tribunal today: Hon'ble 

'ti S.Gu-'usankaran, Member (A) made the following. 
p - 

This is a Review Application riled by the 

~app̀licants in MP 495/92 connected with OA 458 to 500/90. 

OA 458 to 500/90 came to be disposed off by a Bench of this 

Ll~ 
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Tribunal by order dated 30.1 2.1 991 and the respondents ther, 

who are the applicants hereinuere directed t.o comply with 

the directions therein within a period ot six months from the 

date at receipt of copy of that order. Further, since they 

could not comply with the same, further extension ct time 

was given and fina]P 496/92 came to be t lied by the res-

pondents in OA 458 to 500/90 praying for further extension 

of time for complying with the order. However, this MP came 

to be rejected by a Bench of this Tribunal by order dated 

07.1 2.1992 holding that there was no justification to extend 

the time further. 

1 	
1 	

The present MP has been filed against the 

orders in MP 496/92 and praying for review the same and t 

grant further extension of time for complying with the 

orders or this Tribunal. The f'iIR was filed in-  January, 1993 

but the same could not be processed by the office due to 

certain defects in the reviewapplication. Subsequently the 

MIA,'cants herein Ic. the respondents in CA 458 to 50o/90 

' 	avI 	a memo datad 27..1993 stating that the directions 

J givr ty this Tribunal in CA 458 to 500/90 have been imple- 

'. 	 en.tedand the Contempt Petition riled by the applicants 
) 	,q 

CP' 38/90, in that CA for  non-irnpleñiantation of that 

order dated 30.12.1991was disposed oft' on 2.4.1993. In 

view of this the applicants have submitted that the review 

application has become infrtuous. 

In v5ew of the above and the 'eiuest or,  the 

april cents to close the review application, the review eprli- 

cation is disposed oft' 9 

E8ER (J) 

s closed. 
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